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TE ATEAAT § AT 6/1/2023-SIS( 1M fadT® 22 7%, 2024 % Tgd ST {ETT & a1 qiod, e 9
F TSI, AT, ART|, @< 1§ 23976 22 9, 2024, F1 THAT Fham 147 o7, § o177 a1di & qraI-97,
= AT o7 agw &

3801 G1/2024 Q)




2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(i) TEror=RT FEqEt T AT 297 & | T § FH Yod 97 9 | A G e g
(i) TErorTe Zor & ROt ATt % T S IR H qRA A gL 8,
(iii) = ATETT Afq FATERTa 397 7 AR awq F AT % w0 g B,
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i) FemmEet, 1995 & Fae 18 T 20 & 979 afoq 3ad ST ok S SATe=aH i gmer 9F Fir
ST-GTT (1) 377 (5) F qEq T TR T TN Fd gU, Fex qeanry, afHfase stfearmy & Soda sifaq
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7 fafafdee 8, St fmr ow TRw afafaam £ g st F 3Rw 7 F st ardt g S A= A oo
AT i (2) FF qoaaet gafe # [fdee 8, s Few (4) i goeeet gfafe § FfRfds 3a § g7
TR §, ST Fraw (5) T et sfafe 7 ffafdse Fatasi & gr Faifaa g, ST st (6) Ff aaasT
yfafe § fAfAfds scamest ¥ Iorfed § i g # srafaa 8, 9% Saq a7t % Fidw (7) i aoadr
wfafe & Sfeafea iy & qume, wtaw (9) T aoa:h gfafe # AfAfEce qar § o Fiiaw (8) i awadt
gfafe # [face e & sqam afddTed ek Tt &, T9T:-
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2. TH SATAREAT & STaTd NTAT AT TTAaTed e SATEE=aT o TSI § Y19 i arg & I a9
& e % (A7 286 T T ATI9 Al AT Srar 8, TEeht AfAnhwr T2 AT AT § A1 TEe derree

Tl AT SITAT & A7) W] TR 37 THAHRT SRIaTT AT {&T H FHAT1 g |

TOSEIHLO—2 AT F TAST o T, TF Jiaared 9o T 0T & T7e 3q @ Bfems 5w a8y
T R ST T aa v, foeq Jare (e fasmn) & srfeear, [ @ g ataf=ee, 1962
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Fferfaay &t &7 46 F T AT o ® yafita gt |
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MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 27th June, 2024
No. 12/2024-Customs (ADD)

G.S.R. 350(E).—Whereas in the matter of ‘Easy open ends of tin plate, including electrolytic tin plate (ETP),
measuring 401 Diameter (99MM) and 300 Diameter (73MM) in dimension’ (hereinafter referred to as the subject
goods) falling under tariff item 83099090 of the First Schedule to the Customs Tariff Act, 1975 (51 of 1975)
(hereinafter referred to as the Customs Tariff Act), originating in, or exported from China PR (hereinafter referred to
as the subject country), and imported into India, the designated authority in its final findings vide notification
F. No. 6/1/2023-DGTR, dated the 28™ March, 2024, published in the Gazette of India, Extraordinary, Part I, Section 1,
dated the 28™ March, 2024, read with Corrigendum issued vide notification F. No. 6/1/2023-DGTR, dated the 22™
May, 2024 has come to the conclusion that—

0] the subject goods have been exported to India from the subject country at dumped prices;

(i) the domestic industry has suffered material injury on account of subject imports from subject
country;

(iii) ~ the material injury has been caused by the dumped imports of subject goods from the subject
country,

and has recommended imposition of an anti-dumping duty on the imports of subject goods, originating in, or exported
from the subject country and imported into India, in order to remove injury to the domestic industry.

Now, therefore, in exercise of the powers conferred by sub-sections (1) and (5) of section 9A of the Customs
Tariff Act read with rules 18 and 20 of the Customs Tariff (Identification, Assessment and Collection of Anti-
dumping Duty on Dumped Articles and for Determination of Injury) Rules, 1995, the Central Government, after
considering the aforesaid final findings of the designated authority, hereby imposes on the subject goods, the
description of which is specified in column (3) of the Table below, falling under tariff heading of the First Schedule to
the Customs Tariff Act as specified in the corresponding entry in column (2), originating in the country as specified in
the corresponding entry in column (4), exported from the countries as specified in the corresponding entry in column
(5), produced by the producers as specified in the corresponding entry in column (6), and imported into India, imposes
a definitive anti-dumping duty equal to the amount mentioned in Column (7), in the currency as specified in
corresponding entry in column (9) and as per unit of measurement as specified in the corresponding entry in column
(8) of the Table below for a period of five years, namely:-

TABLE
. — Country | Country | Producer | Amount Unit of Currency
SI.N SHszd";g/ Dg:(g:)p:)técs)n of of Measurement
ubheading Origin Export
1) ) ®) (4) () (6) @) (8) 9)
Easy open Any
1 | 83099090 | endsoftin | China | country | 5., 741 Lakh USD
plate, PR including Pcs.
including China
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electrolytic PR
tin plate
(ETP),
measuring
401
Diameter
(99MM)
and 300
Diameter
(73MM) in
dimension*
Any
country
other China Lakh
2 -do- -do- than PR Any 741 Pes. usD
China
PR

*Note-1: The followings are not covered in the scope of product:

a) Easy open ends that are manufactured of materials other than tin plate, such as aluminium, tin free sheet etc.

b) Easy open ends having dimensions other than 401 Diameter (99MM) and 300 Diameter (73MM) of any

make/input material.

c) Easy open ends of partial or short aperture of any make and dimension.
2. The anti-dumping duty imposed under this notification shall be levied for a period of five years (unless
revoked, superseded or amended earlier) from the date of publication of this notification in the Official Gazette, and
shall be payable in Indian currency.

Explanation. — For the purposes of this notification , rate of exchange applicable for the purposes of calculation of
such anti-dumping duty shall be the rate which is specified in the notification of the Government of India, in the
Ministry of Finance (Department of Revenue), issued from time to time, in exercise of the powers conferred by
section 14 of the Customs Act, 1962 (52 of 1962), and the relevant date for the determination of the rate of exchange
shall be the date of presentation of the bill of entry under section 46 of the said Act.

[F. No. CBIC- 190349/3/2024-TO(TRU-1)]
VIKRAM VIJAY WANERE, Under Secy.
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